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- NOTES OFTHd 
ORDER3 OF THE TRIBUNAL 

ODEP. ND. 5,DTrn 15.9.199?. 

i!E?a 	Dr. 7iD. 3WL 	ra,learries COJflset 	

1 
t or the applfcant and Mt. ½.R. 1305e, 1earied 5ef 3r 

5tariflg Oainsel on jt  No. 377/99. ThiS macret as 

disposed of at the stage or edmissr .n sith a ditection 

to the Departueata].. Puthorities to aispose of he 

representation of the applicant with a speaid.g order. 

'rom the suhnd.ssi on 01; the 1arn 	con6e1 s for oath 

sites, it appears toat the Departmental Autoorities 

have dispused of the reresentotron at applicant 

by a Speakiig otber dated 16. 4. 19 96 in Annexur2 	j 

to the present jIA. ApplC ant makes grievance abrnt 

that order on the graind that it is discriminatory 

and the aenefits hicFi has been giv&i to other 

pers ons have been denied to applicont.A3  this 

matter relates to the manner of dispal of the 

representoti 	and the injury if any caused to 

applicant , in-.MA this can not be taken up. In viei 

of this, the present i'iz. is not maintainsole and 

the Same is rejeCted.Applicant,it so advised may 

file separate original Ajplicati :n subject to _ 
limitation making his grievances if any.Lec acop 

of this order ae given to learned sounsels for both 

sides, 
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(judicial) 


